18013 S.C. & ST.
Reports (M.)
[Mr. Speaker]

House on the 30th March, 1967
and 8th June, 1867, respectively
and is of opinion that the safe-
guards provided in the Constitu-
tion for Scheduled Castes and
Scheduled Tribes are not being
fully implemented.”

Let the Lobby be cleared,

Shri Surendranath Dwivedy: The
report had already come that the
Lobby had been cleared. In the mean-
time we were holding a discussion.
The Lobby cannot be cleared again.
It has already been cleared. We chal-
lenge you. How can it be cleared
again?

Shri Sezhiyan (Kubakonam): For
a second time it had been cleared and
the doors had been closed after that.
The doors cannot be opened again.

Mr. Speaker: Shall we have voting
with slips now?

Shri Surendranath Dwivedy: We
shall have automatic voting.

My, Speaker: All right,
The Lok Sabhg divided:

Shri Surendranath Dwivedy: I find
that a Member of the Rajya Sabha
who has no vote here is going round
and asking Members about voting.
This is neither proper nor fair, Let
us have slips.

Mr, Speaker: Iz that the desire, that
there should be slips?

Some hon, Members: Yes.

Mr. Speaker: After all, it is not as
though anybody wants wrong voting.
If a Member of the Rajya Sabha who
iz a Minister is present in the House
during voting, it is not against rules,
Only he cannot vote—that is all.

If you are challenging the figures,
slips will have to be distributed.

Shri P. Ramamurti (Madurai): Yes,
slips.
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Mr. Speaker: I do not know what
purpose it serves. I have no objec-
tion.. It only means another half hour
delay, nothing else.

Shri Surendranath Dwivedy: I
suggest that you ask the 'Ayes' to
rise in their places and take the count
and then ask the ‘Noes' to rise in
their places and take the count.

Mr, Speaker: Will that satisfy?
Some hon. Members: Yes,

Mr. Speaker: Those who are jn
favour of the amended motion will
please rise in their places—I find there
are 107.

Mr. Speaker: Now, the hon. Mem-
bers who are opposed to this motion
may stand in their seats—The Noes
are 115.

The motion, as amended, is nega-
tived.

The motion, as, amended was nega-
tived.

Shri Shri Chand Goel (Chandi-
garh): Sir, on a point of order....
(Interruptions). I want to submit that
it is the government motion, though
in an amended form, which has been
lost and if the government motion is
lost, this government has no right to
carry on the government of the coun-
try. This government should resign
and quit because the government
motion has fallen through.

Mr. Speaker: You cannot replace
governments by pointy of order. It is
almost 5 o'clock now, We will take
up the next item.

16.53 hrs.

UNLAWFUL ACTIVITIES
VENTION) BILL

The Minister of Home Affairs (Shri
‘Y. B. Chavan): Sir, I move:

“That the Bill to provide for
the more effective prevention of

(PRE-
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certain unlawful activities of
individuals and associations and
for matters connected therewith.
be taken into consideration.”

When this Bil] was introduced, there
was a very interesting debate at the
very introduction stage. Therefore, I
do not want to repeat the same argu-
ments, but 1 propose to give the
genesis of this Bill, what really speak-
ing were the reasons and the causes
which led this Government to accept
the principles on which this Bill is
based,

If you remember, Sir, in the early
sixties, the divisive forces in the coun-
try had started asserting themselves
and not only the Government, but also
the political parties and leaders of
public opinion took a very serious note
of this development. In 1961, the then
Prime Minister, Pandit Jawaharlal
Nehru, called a conference of the
leaders of Governments, leaders of
academic life and some leading
thinkers, which was called the nationa]
integration conference. I had the
privilege of being one of those who
attended that conference and I still
feel that surcharged atmosphere in
that conference, which took a serious
note of this new, very dangerous
trend making its appearance in the
socia] and political life of India.

Even before this conference was
called, I remember the Prime Minister
had called 3 conference of Chief
Ministers of all the States and in that
conference also, this question was
discussed. As a result of the delibe-
rations of that conference, different
committees were appointed to go into
these aspects. One of those committees
was the committee on regionalismy and
communalism in the counry, which
was presided over by a very eminent
jurist, Sir C. P. Ramaswamy Aiyar,
who unfortunatly is no more.

An hon. Member: Who wanted an
independent Travancore! (Interrup-
tions).
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Shri Y. B. Chavan: I only said that
he wag the Chairman of that commit-
tee, Cel"l&i‘rﬂy he was an eminent
jurist, whether one may agree with
his political views or not.
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Shri Y. B. Chavan: That committes
had the privilege of the and advice
of many people, Another eminent
Indian, Shri K. Kamaraj, was a mem=
ber. I had my humble services to
offer to that committee also. After
going through many journeys and
meeting different leaders, that com-
mittee made a major recommendation
that if we have to meet the challenges
of these divisive forces in the country,
we should amend article 19 and accept
certain restrictions on some funda-
menta] rights like right of gpeech and
right of association. That recommend-
ation was not being accepted by the
national integration conference, but
fortunately that recommendation was
accepted by this very honourable
House, because an amendment of the
Constitution based on that recommen-
dation was accepted by this House—
amendment of article 19. So, I must
say that this House has accepted the
principles of that amendment. The
principles of this Bill are identical
principles. I gave this history to show
that this is not something new that
we are discussing. In the country, in
the press and on the platform, these
problems and principles were discus-
sed in al] details. Only to implement
those very recommendations and
principles, we thought it necessary to
come forward with this Bill. I just
wanted to give this genesis of this
Bill.

17 hrs.

Even today some people can say
that a thing which was very neces-
sary in the carly 80's is possibly not
necessary now. If we were in that
position, certainly I myself would
have come and said, well, it i{s not
necessary. But the fact remains, and
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that is a fact of nationa] life—whether
one likes it or pot is a different mat-
wier—that divisive forces are still ac-
tive even today and there is reason
to believe that these divisive forces
will continue to be active in days and
yearg to come,

What is the solution for these divi-
sive forces? Is it merely legal ac-
tion? No. I know these forces will
bave to be met on all grounds, at all
levels. The major is certainly a poli-
tical one. I remember—I wanted to
go through the debate of this hon.
House—when this Bill was opposed,
the hon. Member, Shri Mukerjee, who
is not present here, made a very sig-
nificant, remark. He said thay if at
all we have to effectively meet this
challenge we have to reach the levels
where the law docsg not reach. I agree
the cause of the divisive forces mere-
ly cannot .be met with legal action,
there will have to be political action.

Mr, Speaker: How
Minister take?

long will the

sShri Y. B. Chavan: I will take only
a couple of minutes more.

Therefore, I concede that merely
fegal action is not necessary, there
will have to be political action and
economic action.

But I have no doubt that when
there are organised movements, those
organised movements also need a cer-
tain- legal treatment too.

“An hom. Member: Example?

Bhri ¥, B. Chavan: What does the
hon. Member want me to give? Ex-
amples are many, all round.

Shri Jyotirmoy Basu (Diamond
Harbour): Let us hear.

Shri Y. B. Chavan: For example,
there is the movement in Mizoland
where there is organised rebellion,
armed revolt being organised.
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Shri Bal Raj Madhok (South Delhi):
Have you christened’ that area as
Mizoland?

Shri Y. B. Chavan: If you want &
correction from me, I will say ‘Mizo
District’. You wanted me to cite gn
example, to illustrate the problem. I
am illustrating the problem. There are
organised efforts to secede from India.

Shri Jyotirmoy Basu: Cite
more, if you do pot mind.

Shri Y. B. Chavan: One disease is
enough in order to attract medical
treatment. One need not have more
than one disease, if there is one very
serious disease certainly medical
treatment is necessary.

some

So, legal action also is necessary.
What this Bill proposes to do is to
provide for legal action. I need not
explain the scheme of the Bill, It has
been before hon. Members for some
time now. I can only mention one
thing. I have studied very carefully
many of the amendments suggested
by hon. Members. I only want to
mention to hon., Members that I pro-
pose to bring two amendments on be-
half of the Government. One will
be about the Tribunal Chairman. The
present provision is that he can be
an ex-judge or a sitting judge, I am
moving an amendment so that the
Chairman of the Tribunal will be &
sittirg judge. There is also a power
which is taken by which once a noti-
fication is issued declaring en associa-
tion vnlawtful it can be extended year
by year. T am bringing an amend-
ment so that after three years if it
is to be further extended it will have
to be taken back again to the Tribu-
nal. After three years it cannot be
automatically extended, according to
that amendment. I would like hon.
Members to be aware of these two
amendments when they offer their
criticism on the Bill. That is all I can
say at this stage.

Mr. Speaker: Motion moved:

“That the Bil] to provide for
the more effective prevention of
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certain unlawful activities of in-
dividuals and associations and for
matters connected therewith, be
taken into consideration.”

Further debate on this will continue
tomorrow. we will go to the next
item now.

DISCUSSION RE: ILLEGAL OCCU-
PATION OF INDIAN TERRITORY
BY CHINA, PAKISTAN AND
‘OTHER COUNTRIES AND STATE-
MENT ON AREA OF INDIA BY
MINISTER OF EDUCATION

‘Mr. Speaker: Mr. Kanwar Lal

Gupta.

Shri S. M. Banerjee (Kanpur): I
thave a submission to make.
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Mr, Speaker: I do not have it in
the agenda paper.

Y qavare fag © JO S WA
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Mr. Speaker: I do not know where
it is. At least it is not in today’s
agenda.
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Mr. Speaker: Let us see tomorrow.
Of course, I do not assure, I am not
sure, that it will come tomorrow, I
can say that it ig not there in today’s
agenda.
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Mr., Speaker: He can give it It

may be considered. This will also
come, He may himself correct,

Shri S. M. Banerjee: When Mr,
Chagla was replying to the call-atten-
tion motiop regarding Latithilla and
Dumabari, he made certain state-

Mr. Speaker: No, no. I will not al-
low. He is making a speech.

Mr. Kanwar Lal Gupta.
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Shri S. M. Banerjee: Your office
wrote t0 us . . . (Interruptions).

Mr. Speaker: That hag nothing to
do with this.

Shrj 8. M. Bamerjee: Are you fol-
lowing any rule or not? I was made
a fool in writing g letter for nothing.
Why should 1 write a letter? We



